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CENTRAL RDNINISTRRTIUE TRlBUNAL,'PRINCIPAL BENCH

op 1237/1995 uith'ma—oy.No.79ao

1995

New Delhis this 13th day of Octoberly

Hontble shri B.K: singh, Member (A)

n :
Flat No.011 NiTman Apartments

r phase-l gxtension :
Applicant

Us.
union of india, through

1. Secretaly -
w/ Urban Affalrs & Employment

C uing, Nirman Bhawan
New Delhi

2., Secretary
N/Personnel,
New Delhi.

PG & pensiaon

%, Secretaly
Deptt. of Pension & PU

Lok Nayak Bhawan
New pDelhi

4., Pay & accounts Officer(Sectt)
M/ Urban Af fairs & Employment

Nirman‘Bhauan
.o Respondents

Neu Delhi

(By Shri M.K. Gupta, advocate)

oRDER
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Ia response to the order sheet dated
9,10.95, the applhcant has filed MA vide
Dy «N0.7980 dated 11.10.95, which was taken up
for hearing todéy in the presence of the |
learned counsel for the respondents. He has
filed a copy of OM No;g/7/92-Estt.(pay—1)
dated 4-11-1993 (Annexure A=-21) issued by
the DOPT. The applicant has fairly conceded
that this OM dated 4-11-93 does not cover
Fhe case of the applicant for stepping up
of pay vis-a~-vis Shri P.K.

oM read with not

7 below Rule 7 of the CCS

Malhotra but this clar
- cato
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(%P) Rules, 1986 fully cover his case on the ‘emdlogy of the

séepping up done in the case of 5hri G.S. Malhan mentioned

in pafa 0.4(12) of the DA. Shri MalhénfS‘pay had been stepped
up with reference to the pay fixed for.three Section Officers
of the Ministry QF\Surface Transport, namely 5/Shri Mange

Ram, P.S.Aggarwal and J.3. Bhatia who wers rggularly promoted

P

as Under Secretary From.SD.T.1§87." , R

VZ. The respondents had wanted the salary particulars for

‘considering the question of stepping up of the pay of the
applicant. These particulars have nou been furnished by the

applicant in the MA Stde Dy.N0.7980 dated 11.10.95. The

_prayer contained in the MA, which 28 not opposed by the learned

counsel for the resﬁondents, states that the OA filed for
stepping up of pay with reference to Shri P.K.Nalhotra méy
be treated as withdrawn and the respondents may be asked to
consider the applicant's case for stepping up of pay with
reference to the pay of Rs.3625 fixed for Shri P.S.Aggafual

Jith effect from 30:1.87. '

3. The leérned counsel for the rESpondenfs Has no objection
to this relief being referred to the respondents for cohsidé—
‘ration of the stepping up of the_abplicant's pay vis-a=-vis Shri
P.S.Aggarwal with effeﬁt from 30.1.87 in the light of the
particularé of pay sought for and furnisheﬁ‘by the applicant.

The respondents are directed to consider this matter of stepping

up of the pay of the applicant vis-a-vis Shri Aggarwal with

utmost expedition not exceeding three months from the date of
receipt of a certified copy of this order. With tHis'direction,

‘the DA is disposed of. THe MA and OA are disposed of accordingif
with the aforesaid direction.
4,  The applicant is given llberty, 1f he is still aggrleved

to approach the Trlbunal after t he dlSposal of his representation

by the respondents in the light of the above Aiyection.

(8.K. Singh)
Mmeer(A?




